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Judgement

Prakash Chandra Gupta, J]

Heard on the question of admission.

The appeal is admitted for final hearing.

Heard on I.A No0.14938/2023, which is an application for ignoring the defects.

Counsel for the State submits that he as already cured the defects therefore, the
application has rendered infructous.

Accordingly, I.A N0.14938/2023, stands disposed of.

1. Also, heard on I.A. N0.14937/2023, which is first application for suspension of
sentence and grant of bail filed under section 389 of the Cr.P.C. on behalf of
appellant-Hiralal.

2. The trial Court has convicted the appellant vide order dated 29/08/2023
passed in SCATR Case No0.27/2018 by Special Judge, SC/ST (Prevention of
Atrocities Act, 1989) Nimad, Mandaleshwar(M.P) and sentenced the appellant
under Section 324 of IPC read with 3(2)(v) of the SC/ST(Prevention of Atrocities

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/hiralal-appellant-hash-state-of-... Page 1 of 2



Act, 1989) Act to undergo 06 months RI with fine of Rs.1,000/- with usual
default stipulation.

3. Learned counsel for the appellant submits that short sentence of 06 months
has been involved in this case. The appellant was on bail during the trial and he
never misused the liberty so granted to him. Trial Court has itself suspended the
jail sentence of the appellant till 29.09.2023 and hence, prayer is made for
suspension of jail sentence and grant of bail to the appellant.

4 . Learned Govt. Advocate opposes the prayer made by the appellant and prays
for its rejection.

5 .1 have heard learned counsel for both the parties and perused the record.

6. Looking to the facts and circumstances of the case coupled with the fact that
the final hearing of this appeal is not possible in near future, without expressing
any opinion on merits of the case, the application I.A. N0.14937/2023 is allowed
and the jail sentence of the appellant shall remain suspended.

7. It is directed that subject to depositing the fine amount, if already not
deposited, appellant-Hiralal shall be released on bail, on his furnishing personal
bond in the sum of Rs.25,000/- (Rupees Twenty Five Thousand Only) along with
solvent surety in the like amount to the satisfaction of trial Court, for their
appearance before the Registry of this Court firstly on 18.12.2023, and on such
other dates, as may be fixed by the Registry in this regard, till final disposal of
this appeal.

8. List the matter for final hearing in due course. Certified copy as per rules.
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